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gard to the Government purchases in the case 
of the appropriate pieces of art? 

SHRI M. C. CHAGLA: I have not received 
any complaint so far. 

SHRI G. RAMACHANDRAN: Is there a 
special committee of artists for making the 
selection when these purchases are made? If 
there is a committee, who are the members? 

SHRI M. C. CHAGLA: The   .   .    . 

SHRI G. RAMACHANDRAN: I have not 
finished. And are these purchases confined to 
contemporary art pieces? 

SHRI M. C. CHAGLA: Has the hon. 
Member finished? Tbe Committee for 1963-
64 is composed of Shri B. C. San-yal, 
Secretary of the Akadami, Shri G. 
Venkatachalam, Shri S. T. Satya-murti, Shri 
Ajit Mukherjee, Shri M. S. Randhawa, Shri 
Badr-ud-din Tyabji, Dr. Leydon, Shri Satish 
Gujral and Shri P. D. Das Gupta the curator. 
With regard to the second part of the question, 
we have laid down that contemporary at 
means nay painting or sculpture done after 
1875. 

PANDIT S. S. N. TANKHA: What is the 
amount that is allocated for the purpose 
during the present Plan period? And may I 
ask whether each year the amounts are 
allocated for the purchase of the various 
things of art? 

SHRI M. C. CHAGLA: I have got the figure 
of the amount that we have spent, but I don't 
have the figure for the Third Plan period. I 
think we have specific appropriation. We have 
spent Rs. 45,205 for buying paintings of 
contemporary living artists; and the rest of the 
amount, i.e. Rs. 23,000 has been spent in 
buying paintings and sculptures of artists who 
painted or who sculptured these up to 1875 
and who are no longer living. 

PANDIT S. S. N. TANKHA: Sir, what I 
wanted to know was this, whether for every 
year, during the present Plan period, 
allocations are made that 

for such and such year so much money is to 
be allotted by the Government for the 
purchase of these articles, and out of these 
amounts, how the distribution is made for the 
various purchases? 

SHRI M. C. CHAGLA: I have not got these 
facts. The question only asked how much 
amount was spent. But I can send and other 
information to the hon. Member if he wants 
it. 

SHRI I. K. GUJRAL: May I ask Tbe hon. 
Minister, in view of the fact that very lofty 
ideals have been held aloft that modern artists 
should be helped and so on, does the hon. 
Minister feel that this amount of Rs. 68,000 is 
sufficient for this purpose? 

SHRI M. C. CHAGLA: I definitely don't. 

 
|[PAK NATIONALS IN INDIA 

•524. SHRI G. K. KAPOOR: Will the 
Minister of HOME AFFAIRS be pleased to 
state: 

(a) the number of Pakistanis who are at 
present overstaying in India after the expiry 
of the period of their visas; and 

(b) the number of Pakistanis who are 
staying here illegally and the action being 
taken by Government to send them back?] 

\[ ] English translation, 
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f[THE MINISTER OF STATE IN IHE 
MINISTRY OP HOME AFFAIRS (SHRI 
JAISUKHLAL HATHI) : (a) 8486 as on Ihe 30th 
September, 1964. 

(b) 695 as on the 30th September, 1964. 
This excludes infiltrants In Assam and 
Tripura whose number is estimated to be 
1,35,000 and 30,000 respectively. 

Action for the prosecution and eviction of 
such persons under the Indian Passport Act, 
1920, and the Foreigners Act,  1946,  is being 
taken.] 

 

SHRI ARJUN ARORA: May I know if the 
figures given by the hon. Minister include 
those Pakistani citizens, so-called Pakistani 
citizens, who do not accept Pakistani 
citizenship and who dispute the Government 
of India's right to deport them to Pakistan? 

SHRI JAISUKHLAL HATHI: As I said, in 
Assam and Tripura, there were about two and 
a half lakhs infiltrants. When they are asked 
to go, some of them claim that they are Indian 
nationals. For that we have appointed 
Tribunals which go into these cases and 
decide whether they are Indian nationals or 
Pakistani nationals, and they are then 
deported. 

SHRI ARJUN ARORA: May I know if any 
Tribunal will be appointed to hear the cases of 
people, other than these persons mentioned by 
the hon. Minister, in Assam and Tripura? I ask 
this because there are people in other parts 
about whom there may be cases of 
overstaying their visas and who say that they 
are not Pakistani nationals? 

SHRI JAISUKHLAL HATHI:   There are two 
kinds  of people who    overstay.    The first 

category is of people who,  a§ the hon. Member 
mentioned l   just now,  have visas  and who 

over- 
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stay their visas. They are definitely Pakistani 
nationals and there is no dispute about that. 
But they may-have some reason for 
overstaying. For instance, some relative may 
be ill, or he himself may be ill, and so he may 
be overstaying. For that there is a procedure 
by which he can apply for extension of the 
visa. So this category of persons do not and 
cannot say that they are not Pakistani 
nationals. Then there are certain categories of 
people who have come in 1949-50 when the 
passport system was not there. Subsequently, 
the permit system was introduced. In the 
meantime they came here and there is dispute. 
They also are being deported. 

SHRI D. THENGARI: What is the number 
of Pakistanis overstaying in India and now 
residing in Calcutta proper? 

SHRI JAISUKHLAL HATHI: About 300 in 
West Bengal. 

 

SHRI DEOKINANDAN NARAYAN: Out 
of how many? 

SHRI JAISUKHLAL HATHI: Out of 7,000 
hardly there might be 10 cases. I have not got 
the figures now, but  practically  almost  all  
who were 

declared to be     Pakistani     national; were  
Pakistan  nationals. 

 
SHRI OM MEHTA; May I know how many 

Pakistanis were arrested during the last six 
months for smuggling,  dacoity and sabotage? 

SHRI JAISUKHLAL HATHI: That is a 
separate question and I have not got the 
figures here. 

COL. B. H. ZAIDI: Is it true that a number 
of people who were declared Pakistani   
nationals   by   the   Tribunal 
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were, on appeal to the High Court, declared as 
Indian nationals? If so what was the 
percentage of such people who could afford to 
go t<> the High Court, and who as a result of 
the judgment of the High Court were declared 
to be Indian citizens? 

SHRI JAISUKHLAL HATHI: As I said, I 
have not got the figures of appeals in the High 
Court. I have got the figures relating t0 the 
cases dealt with by the Tribunal and the num-
ber comes to ten to fifteen in the last few 
months. 

SHRI G. RAMACHANDRAIS': Is there any 
truth in the allegation which is being 
circulated in some sections of the Press that 
Pakistanis of this category are now in Kerala 
and is there further any truth in the allegation 
that they are trying 10 fish in the troubled 
waters of Kerala? Is there any truth at all? 

SHRI JAISUKHLAL HATHI: I have no 
information at all. 

 
The number of Pakistanis in India staying 

after expiry of visa, not illegally but under 
extension, is forty-seven. 

SHRI BAHRUL ISLAM: May I know 
whether quit India notices are served on these 
so-called Pakistanis in Assam or are they 
turned out without this quit India notice? 

SHRI JAISUKHLAL HATHI: The 
procedure which we have adopted is that first 
of all have an enquiry. After that, if he is 
found to be a Pakistani national, a quit notice 
is issued to him but in that notice itself there 
is a provision that if he wants, he can file his 
case before the Tribunal. If he does not do so, 
he goes away; if he says he is not a Pakistani 
national, he can appeal and place his case 
before the Tribunal. 

 
 [EXPERTS   ON  ARCHAEOLOGY 

*525. SHRI V. M. CHORDIA: Will the 
Minister of EDUCATION be pleased to state: 

(a) the number of (i) Government and (ii) 
non-Government experts in the subject of 
Archaeology in India; and 

(b) the subjects in which the said experts 
have specialised; and 

(c) the details of the plan of the 
Government, if any, for utilizing the 
collections and services of the non-
Government experts on the subject?] 

 [ ]  English translation. 


